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The 25" October 2019
No.-IV/IM1-1-9/2019- 3859--In exercise of the powers conferred by Section-78 of the

Registration Act, 1908 the Governor of Bihar is pleased to fully exempt the Registration fee
payable on registration of the deed related to the transfer of 480 acre land for 55 years
through the lease agreement to Hindustan Urvark and Rasayan Ltd. (HURL) from Hindustan
Fertilizer Corporation Ltd. (HFCL) for the resettlement of Barauni fertilizer plant.
2. It will come into force with immediate effect.

By the Order of the Governor of Bihar,

Amir Subhani,
Add.Chief Secretary to the Government.
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